NATIONAL COMPANY LAW APPELLATE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Comp. App. (AT) (Ins) No. 36 of 2024
&
I.A. No. 116 of 2024

IN THE MATTER OF:

Sandeep Behl ...Appellants

Versus

Nirmal Trading Company & Ors. ...Respondents

Present:

For Appellant : Mr. Abhijeet Sinha, Mr. Sandeep Bisht and Ms.
Shruti Goyal, Advocates.

For Respondents : Mr. Geetesh Meena, Ms. Kranti Meena and Mr.

Awnish Kumar, Advocates for R1.

ORDER
(Hybrid Mode)

13.05.2024: Counsel for the appellant submits that Committee of

Creditors have already passed a Resolution for Liquidation.
List this appeal on 16.7.2024.
In the meantime, Resolution Professional may not file any application

before the Adjudicating Authority for Liquidation.
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